the time for

The motion was adopted.

1342 hre.
BUSINESS ADVISORY COMMITTEE

Nineteenth Report

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : I
move the following:

“That this House do with the
Nineteenth Report the
Advisory Committee presented to
the House on the zoth July, 1978."

MR. DEPUTY-SPEAKER : The
questions is:

¢ That this House do agree with the
Nineteenth Report of the  Business
Advisory Committee ted to
the House on the aoth July, 1978".

The motion was adopird.
SHRI SAUGATA ROY (Barrack-

porc) : T gave a motion disagreeing
with this.

14-44 hra.
MATTERS UNDER RULE 377

(i) Reported shortage of coal in Saushtra
and Gujarat
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{ii) Smomrtace ofF Coar v TuERMAL
PuweRr STATIONS N MAHARASHTRA

SHRI 8. R. DAMANI (Sholapur) 1
Sir, the thcrmalmuh power statiens in -
raantra which were getting coal s ies
from the Western (fa.lw?ieldl url'upg;d
India L., hwlr..; reached a precarious
situation now. Upto 1st July 1
used to have mmfmb!ejhzelogzz lm
ranging between 15 to 6o days require-
ments, But since July lm the tempo
of movement slackened since April
1978 ithnmmhwn;lymd.duewde-
teriorating  production the Western
Coal l:!::lgls. and now the position is:

Power Stati Khaper! i

i left with ?"3:; stock, oin
Power Stati i

(2) Po mn,wuleh\mh
Power Paras i

(3) Station, is left with g
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(4) Power Station, Bhusawal is left with
4 dayx stock .

(5) Power Station, Parli is left with 12
dnys stock.

(6) Power Station, Ballarsha is left with
ro days N

(7) Pawer Suation, Nasik isleftwith 5 days
stock.

What are the reasons for the falling pro-
duction at the Western Coal Ficlds?
The hon. Minister of Energy should
immediatcly find out. The ad hoc ar-
rangements made for supply of coal (rom

Sinfa.rmi Collieries in Andhra Pradesh,
or linking some Thermal Power Stations
with Singrauli Coal Fields in U.P. are
also mot worlting satisfactorily on account
of movement difficultics. coal is di-
veried from these places to Maharashira,
that will affect supplics te the thermal
stations located in those States. There-
fore the hon. Minister should ensyre that
Western Coal  Ficlds  improve  their
uction so that Maharashtra Power
tations will get their usual coal supplies.
I hope the will kindly take note of this
and take urgent steps in this matter,

(iii) DeaTss oF romuea LT. Governor oF
. Deuwt, Suri, Konan CHanp

SHRI JYOTIRMOY BOSU (Diamund
Harbour): Sir, alth 13 days have
F::wd the present Government have

iled to complcte proper investigation
in the matter of uncarthing the truth about
the death of 1ate Kishan Chand, former Lt,
(‘-uvemarufl].}f.ig:ii T};euh‘[dgisio:nl(hm-
musioner 0 or, .D.) Incharge
of the Crime Branch Investigating this
case said yesterday omly:

“We took up the investigation only
today.”” It may be mentioned here that
according to the coumsel of one of the

ho have been prosccuted, late

E‘dwl Chand was considered to be a

most vital ution witness inst

Mirs. Indira Gandhi and now with the

death of Kishan Chand the case has been

weakened, And, that was

the intention of persons who have been
prosecuted,

In the meanwhile who have
claimed fhu Kishan _"n death was
: 1 . 1 P

no , ¢ t g
tel calls, Mr. Bhim Si who
h:gm: non-official inmdpli:l?cm
mittee of lawyers in a leiter to Prime
Minister said that telephone calls were
received wamning committee members
from taking any initiatives.

Mr, Sitaram Bhardwaj, who has re-
ceived said that some vi living
near the well had told him ahout a car
going up to the well on the day of Kishan
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Chand's death also Ieccived telephone
call ing him to keep quitc about
the case. He has abso written to Prime
Minjster asking the protection. There are
reasans to belicve that there iy a foul-play
in the whole thing and 1o destroy the
evidence that co prove the point,
It is now a known fact that most of the

that were available from the
site of well had bren destroyed. Only
yesterday it was found that some kind of
mobile-oil has been splashed near the
well from where Kishan Chand is alleged
to have jumped to death, The wooden
logs which were Hoating over the water
surface have been removed. Thore has
been no waitch over the well,

It is opined that since it is a concern 1o
many people who are direetly or indircetly
involved in political twmeils of 1h
country the matier should be landled
premptly and with utmest care,

{Inlerrubiions;
MR. DEPUTY SPRAKER: Yowr suls.
mission is over. You should not read
the portion which has not been  allowed,

(iv) RepORTED ACITATION BY ALL INuIA
Junlor ExOiNgErs AmOCIATION

SHR1 MANORANJAN BHAKTA
¢ man and Nicobar Islands): Sir,
the All India Junior Engincers Associa-
tion has been  launching agitation ince
last few days. In New hi before
Nirman HBhavan, 3 Junior Enginecrs
are on indefinite fast, ‘Today is the sixth
day of the fast. Itis surprising that the
Minister  for Works and Housing is not
ewen desirous Lo meet the striking  em-
ployees. Tt i not only inhuman but
anti-people also.  In Calcutta, the Junior
Engineers' Asociation are on fast before
Nizam Palace, The demands of the
JEs arc; (1) to regularise all ad ho- pro-
motecs working for a couple of years (2)
Eo,?:rpt:’h:h direct tcriruil. to A.E. ;
3) BoY, partmental promotion amnd
and 20%, by holding Examination.

. arc s0 genuine that one sympa-
thetic outlook was necessary. After all
stagnation is mot our aim in any cadre
post.

I am much distressed about the un-
concerned  attitude of Shri Sikandar
Bakht, Works and Howsing Minister in
this matter, I like to appeal to all sec-
tions in this August House to this
cause of the i unior neers
and also request the Minister of Works
and Housing to come out with open mind
and to talk with the Association to save the
life of the striking Junior Engincen.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION ' (SHRI - SIKANDAR
BAKHT]: I hope the hon. Member will



